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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-1
(Brief summary of proceedings)

Tuesday, 20 February 2024 / 01 Phalgun 1945 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair
Obituary Reference:
The House paid homage on the demise of Sant Acharya Vidyasagar on 18/02/2024.
The House observed two minutes silence as a mark of respect to the departed soul.

The Chair informed Hon’ble Members that the sittings of the House during the
current Session will be conducted from 11.00 A.M. to 02:00 P.M.

Special Mention (Rule-280):
The following Members raised matters under Rule-280 with the permission of the
Chair.

1. Shri Haji Yunus 11. Shri Som Dutt

2. Shri Jarnail Singh 12. Shri Ajay Dutt

3. Shri Madan Lal 13. Shri Shiv Charan Goel

4. Shri Surender Kumar 14. Shri Akhilesh Pati Tripathi

5. Shri Somnath Bharti 15. Smt. Raj Kumari Dhillon

6. Shri Rajesh Rishi 16. Shri Mohinder Goel

7. Shri Rajesh Gupta (Shri  Kailash  Gahlot,  Hon’ble
8. Shri Jai Bhagwan Minister of Transport intervened).

9. Shri Vishesh Ravi 17. Shri Rituraj Govind

10. Shri Sanjeev Jha 18. Shri Bhupinder Singh Joon

The Members of Ruling Party entered the well of the House and started shouting
slogans against BJP.

Uproar in the House ensued.

The Chair requested the Hon’ble Members to resume their seats. However, the
Members continued to indulge in sloganeering and disrupted the proceedings of the
House.

The Chair adjourned the House for 30 Minutes

House reassembled.
Hon’ble Speaker in-Chair.

Hon’ble Members of Ruling Party again trooped into the well of the House and
continued with their sloganeering against BJP.

Pandemonium ensued.

The Chair repeatedly requested the Hon’ble Members of Ruling Party to take their
seats.

However, the Hon’ble Members continued to obstruct the proceedings of the House
with their sloganeering.

The Chair informed Hon’ble Members that, as being done previously, Notices for
matters to be raised under Rule-280 in the sittings of the current Session can be
given in the Notice Branch.

The Chair adjourned the House upto 11.00 AM on Wednesday, 21 February
2024.

Raj Kumar
Secretary
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